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tb) if so, the main points co\'trcd in tbis 
memorandum; and 

(c) the strps taken by Government to 
alle"iate the grievances of the worken ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREF.!.): (a) and (b). 
The lIeas-Sutlej Link Pl'<!iect Mazdoor Eltta 
Union along with four other unions gave a 
Demand Notice to the Be .. Project Authorities 
which included following main demands for 
the workt:harged employees :-

(i) Revi,;on of pay-scales. 

(ii) Rrgularisation of thdr ~n·ices. 

(iii) Accidrnt and n·t~nchment compensa-
tion to workmen drawin~ o"er RI. 5()O/- per 
mooth. 

(iv) Introduction of Gratuity Scheme. 

(v) Making prD\'ision of Employe" Provi-
dent Fund Scheme applicable to all workchar-
ged employees. 

(c) Conciliation proceedings in the matter 
were held by the A.istant Labour Commiaion-
er (Central), Chandigarh. However the 
conciliation failrd and after examining the 
failure report, the Government have referred 
the fint four demands to an IndUIITial Tribu-
nal for adjudication. 

App1'Om of Nepal GoY_eat for Wetll 
Kosi Allpmeat 

2784. SHRI BHOGEDRA JHA : Will the 
Minister of IRRIGATION AND POWER be 
pleased to refer to the reply given to Starred 
Question No. 60 on the 25th May, 1971 r~r
ding alisnmmt ofWf'II Kooi Canal in Nepalese 
tarritory and Itate : 

tal whether any opecific approach to Govern-
ment of Nepal has been made in the year 1971 
for securing approval for the West Kooi 
ali~ent ; 

(b) if ''', when, in which form and at what 
level; and 

(c) if not, whether any Ipecific approach 
is proposed to be made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL: (al Yel, Sir. 

(b) The Mini.ter of Irription and Power 
drew the attention of Hil Majesty. the King of 
Nepal to this mailer duril1jJ Hi. Majesty'. 
recent visit to India. 

(cl Does not arioe. 

Compuad __ t e6 Motor ear ..... _-
Iactared ill IacIIa ..... Earope 

2785. SHRI BHOGENDRAJHA : Will the 
Minist." of Industrial Development be plrurd to 
refer t" the reply IIh'en to Un.tarred Question 
No. 158 on the 25th May, 1971 regardinl{ 
highrr root of 1\1<,tor rars manufactured in 
I ndia and Ita te : 

<a' whether thr profit t~ tbr manufacture ... 
on each car producrd in India iJ higher and 
labour-wage bill lower than for a comparable 
modt·1 in Eun:'P<' and if not. the exact position 
in this r'1"'ct; and 

(b) the efforts proposed to be made to bring 
dONn the prices of can manufaCtured in India 
at least at par with those of a comparablr 
model in Europe ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDlJSl RIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD): 
(a) A comparison of the wage bill. and proDls 
On each car manufactured in India with thOle 
manufaeturrd in Europe is not poasiblc u in-
formation about the labour wage bill. and the 
profill of the car manufaeturen in fOl'rign 
countries is not availahle with Government. 

(b) The realOns for Ihe high cost of pro-
duction of cars manufactured in the country 
were indicated in reply to part (b) of Uoatar. 
red Question No. 158 replied on 25th May, 
19i I referred to in this que.lion. In view of 
tbeae reasons, thr~ ia little scope for bringing 
down the prices of the can at present manu-
factured in the country. However, in order 
to provide healthy competition to the ,xisting 
car manufacturers and to make available to 
the public cars of quality at realOllable prkn, 
Government have decided in principle, to 
e.tabli.h additional capacity of 50,000 N.,.. 
can per annum in the Public .Sector t..ed OIl 
a proven foreign design. 




